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BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 350 of 2024

IN THE MATTER OF

Amit Kumar & Anr. …...Applicants

VERSUS

Union of India & Ors. …...Respondents

NDOH: 12.07.2024
ADDITIONAL SUBMISSION ON BEHALF OF THE APPLICANTS

1. That the Applicants in the present Original Application (OA) are
law-abiding citizens of India working towards river revivals and other
environmental protection and conservation-related issues.

2. That the present OA is pending consideration before this Hon’ble Tribunal.
Vide Order dated 08.04.2024, the Hon’ble Tribunal directed the issuance of
notice to the respondents and listed the matter for further consideration on
12.07.2024, granting liberty to the applicants to make submissions.

3. That, in light of the order dated 08.04.2024, the Original Applicants seek the
leave of this Hon’ble Tribunal to file these additional written submissions to
bring out the falsities and misrepresentations made by the learned counsel of
the State of Rajasthan before this Hon'ble Tribunal. These submissions are in
addition to the facts/grounds taken in the written submission already
submitted in the Original Application, and the contents of the same are not
repeated herein for brevity and to avoid repetition.

4. That the learned counsel appearing for the State of Rajasthan submitted
during the course of the hearing on 08.04.2024 that action has been taken
against the encroachers on the river/riverbed.

5. That the applicants are now making this submission to show that no such
action has been taken against the encroachers on the river/riverbed as
claimed by the learned counsel appearing for the State of Rajasthan.

6. That the recent news articles have reported the ongoing problem of illegal
encroachment and illegal mining in the riverbed of the Kasawati River as
well as the Raipur Patan Dam [Annexure A-1 (colly)].

7. That the problem persists, and the Kasawati River is on the verge of
extinction. Hence, timely action from the respondents is necessary to save
and revive the Kasawati River.

Amit Kumar & Kailash Meena
10th July 2024. New Delhi
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Annexure A-1 (Colly)

Smart Halchal, Jaipur, 03.03.2024 - News article mentioning the lost existence of
Kasawati River and its impact on the region along with a photo showing the dust
from the crusher units operating the riverbed.

Dainik Bhaskar, Neem Ka Thana, 07.05.2024 - News article reporting the
encroachment on the riverbed by the illegal mining and stone crusher units.
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Rashtradoot, Churu, 08.07.2024 - News article reporting the impact of illegal
encroachment on the riverbed of Kasawati river and the lack of water in Raipur
Patan Dam.

Dainik Navjyoti, Jaipur, 08.07.2024 - News article reporting the illegal
encroachment on the riverbed of Kasawati river and its impact on the livelihood of
the farmers in the region.
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